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"IP  ADDITIONAL BENCH,

23-A, Thornhill Road, Allahabad-211 COl

Registration No of 1 9 8 i
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R ^ S P O N D E N T ^ s ^  U a v a ! ,< ^  4K  ^ 'V y r u n ^ ^

P

Particulars to be examined

1. Is the appea[ competent ?

2. (a) is the application in the prescribed form ?

(b ) Is the application in paper book form ?

(c ) Have six complete sets of the application  

been filed ?

3 -  (a) Is the appeal in time ?

(b ) If not, by how  many days it is beyond

^ time ? : ■

(c ) Has sufficient case for not making the 

application in time, been filed  ?

Endorsement as to result of Examination

\ f^

 ̂ [o

V s

4. Has the document of authorisation/Vakalat- 

nama been filed  ?.

5 . '  Is the application accompanied by B. D ./Postal- 

Order for Rs. 5 0 /-

6. Has the certified copy/copies of the order (s) 
against which the application is made been

filed ?

7 (a) Have the copies 0. the documents/,elied
‘ „pon by the applicant and meRfonedm

the application, been filed ?
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F
C,M . (Restoration)N6, ,

m
.O.A. No. 406/1986 #

Hon* Mr. Justice K. Nath, V X ,  

Mon* ftr. K,J« Rgpian, A«M^_

27/6/89 The affidavit in sipport of the application for

setting aside the judgment dated 28/3/89 speaks 

of staranoning of certain documents and of the 

 ̂ departure of the applicant' s counsel suddenly

as his mother-in-law died. The judgnent shows 

' , that,the records were produced before us ^  the

time of hearing. The affidavit does not indicate ’ 

the date ©n viiich the leaped  counsel'e mother-in-law 

died,, and whether he h^d^leave for, Gorakhpur of

neces.sity. In the case of Ran Kuiiar it is also
, .1 '.

stated that his younger brother's wife suddenly 

became serious and so, he had to rush to hospital.

A certific^ate of tine h2)spital concerned is requisite.

A supplementary affidavit may be filed to 

furnish the relevant material indicated above and 

the case be listed for orders on 13/7 /89 , This 

■order governs all the connected applications,

v.c-
UC

A.M. .
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Aaministrative Tribunal. Allahabad
c e n t r a l

Circuit Bench at Lucknow,

R e g i s t r a t i o n  No«406 of 1986

i ^ p l i c a n t

Ram Kumar

versus

Opposite Parties
union of India & Others

Connected with y

R e g i s t r a t i o n  O.X® No«407 of 1^86

toplicant 
Bhagwati Shanker ^

Versus

,„ l o „ o f  others .....O p p o s it e  parties

connected with ,

Registration 0<>ĥ  noAS2 of 1986 

Shitla P rasad Applicanu

Versus

union of India & Others Opposite Parties

Connected with 

Registration 0*A* No«456 of 1986 

D e v i  Bux Singh Applicant

Versus

n of India & Others ......O p p o site  Parties
Dnion

Connected vjith
- ''

Registration  0®Ae KOc.457 of 1986 

Navmi Lai Kanavjia Applicant

Versus

Union of India & Others e * .Opposite Parties 

Connected vdth 

Registration 0«Ae No»458 of 1986 

Bechan Lai Applicant

Versus

union of India & other^ .Opposite Parties,



Hon*Justice Kanileshwar Nath^ V.C» 

Hpn« M ay  Johri, A«,M.«

(By Hon«Justice KaiTileshwar Nath^VC)

These six applications under Section 19 

of the Administrative Tribunals Act^ 1985 involve^^ 

^  ccsiinion question^'of law and facts and therefore are
r I

decided by a single judganent*

''4-

2® The applicants Ran Kunar, Shitla Prasad,

Kavmi Lai Kanavjia, Bechan Lai, Bhagv^ati Shanker /

and Devi Bux Singh are class av ©nployees and appeared ) 

for a selection examination to the post of Ticket 

Collector in the grade Rs* 260 - 400, a class III  post* 

They v;ere not successful and therefore they challenged )  

the Selection Examination by means of these applications'^ 

and sought for a direction to qxiash the entire selection^ 

result contained in Annexure-3 to the application»

They also sought a declaration that they are duly 

selected candidates«

There are two main grounds on which the 

relief is sought $ Firstly^ on the procedure laid 

dovm by the Railway Board the ^plicants must have 

obtained moiB than 60% marks and therefore could not 

be declared failed* The Committee entrusted for the 

Selection was not properly constituted because it did 

not have any Officer frcm the Personnel Branch.



J

if"
\

A

\

4o Affidavit , Counter Affidavit and Rejoinder have 

been exchanged* At the time of hearing,the learned 

counsel for the applicant^Shri Surya Kant did not make 

appearance. The case was taken tv7ice before lunch 

and now x̂re have taken it up for delivery of the 

judgonent after interval* We have gone throurfi the
it. A

case and have heard Shri Lalji Sinha, learned counsel 

for the opposite parties.

5s The case of the opposite parties is that

the evaluation of the Answer Books and other tests 

had been done in accordance with the prescribed 

procedure and in fact none of the applicants secured 

even the qualifying marks either in the written/Viva 

Voce^as# in the aggregate« The points regarding 

qualifying marks have been raised only in the application

J

of Ran Kumar and not in any other applicatione It is iE 

admitted case of the parties that the minimum qualifying/

marks are 4^in0. two sets. The first set consists of

written and viva voce(called professional ability) test

in \-jhich the minimisn qualifying marks are 3 0 / ^  with

relaxation to 25/50 in the case of the Scheduled

Caste.i/Scheduled Tribe, candidates. In addition there

was personality, seniority and service record test '

written and viva voce tests, the minimum

qualifying marks in the aggregate wejB 60/100 with the
Xr

relaxation to 55/100 the Scheduled Caste/Scheduled
a.

Tribe candidates.

6. The applicants Ram Kumar# Shitla Prasad,

Bhagwati Shanker and Devi Bux Singh^who are candidates 

of general category secured respectively 28,15,25 and 26

A



■a-

4 -

* out of 50 inrrespect of written and viva voce test

'-f j and also 58, 45, 53 and 56 in the aggregate. Kavmi Lai

j Kanavjia and Bechan Lai who belong to Scheduled Caste

I category secured 24 and 23 marks respectively in the
f ■ . ■ ,
; written and viva voce tests as also 5 4  marks each in

; the aggregate. There can be absolutely no doubt that

; the marks secured by all the ^plicants are below

! the minimum qualifying marks both in the written/viva

■ voce and in the aggregate* There is nothing to show

that the procedure laid down by the Railway Board.

so far as these tests are concerned^ ssesa not followed®
û

7® In respect cf the constitution of the Selection

Board, it is a^itted  that it had to be\ot less than
(a a

three persons» There is no controversy about the 

participation of the Divisional Mechanical Engineer 

and Divisional Ccsnmercial Superintendent as two out 

of the three men. The controversy is confined to 

the third man® According to the applicant^the third 

Member was not an officer of the Personnel liepartment. 

According to the opposite parties the third member was 

thfe Executive assistant to the Divisional Railway Manager

nominated by him vide order dated 16 ,12 »85 to function

* '  ̂ I
as a Personnel Officero The record has been produced I

before us which contains the order dated 1 6 9 1 2 9 8 5  i

of the Divisional Railway Manager in which Shri S»Dharman'
J

executive assistant to the Divisional Railway Manager ‘

has been required to function as Personnel Office!- i

r i l



V )

The learned counsel for the Opposite Parties 

has also relied upon the case of Om Prakash Shukla Vs, 

Aklillesh. Kumar Shukla 1986 (Sv ĵp) SX*C<, 285 para 24 

to.show that when a candidate appeared for an 

examination v/ithout protest he may not be entitled 

to get a relief in the particular facts of the case* 

There is also an earlier decision of the Suprane Court 

in the case of GeShama Vs« University of Lucknow 

1976 SC 2425 to show that if' a candidate does not 

object to and participates'in an interview, is stopped 

fran challenging the recommendation of the Selection 

Board-

V/' I

t

10, On thfi- nireunEtanrie& of the mattejs we are

of the opinion,that there is no merit in these 

applications and they are dismissed 

orders as to costs®

There no

k

Dated the 20th March^ 1989' 

RKI''!

/
''ll

i-
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CEOTRAL ADMINISTRATIVE TRIBUNAL, ALLAHAB/Ud' 

CIRCUIT BEI5CH 

LUCKNOW

r

'Mr

■rK.

C»M^ ^plication No. 84' of 1989 

In

O.A- No. 406 of 8 6

Ram K uT ia r

versus

Union of India and others

Applicant

Respondent s ,

Hon. I'2r. Justive K. Nath, V,C^ 

Hon. Mr. K. Obayya, A-M-

V

(Hon. Mr. Justice I<- Nath, V,C-)

We have heard Shri K,P.. Srivastava for the 

applicant in support of,Civil Misc. Application

No. 84/89 whereby a decision of this Trib\inal in 0 ,A ,

'" i 989’ -
406 .of 8 6  rendered on 20th May/of this Tribunal is 

♦
 ̂ sought to be set aside on the basis that the^'said 

decision \»?as e xparte, in consequence of applicant's.
V

lawyer’s inability to be present for reasons stated 

in the accompanying affidatzit. '

2 . The learned counsel for the,applicant refers

to section ■̂22.(3) (h) of tte AdministrativeWibunals
'  ̂ I

Act, 1985 and contends that the judgment dated 20.3.89

i''
amounts dismisti;al for defa-ult and therefore, is

liable to be <s e^aside and the case restored because
I .

were  ̂ ■

.j^'there/sufficient reasons fqr the inability of the
-w

learned co\insel for the apoiicantftfia ap^e^r when



->■

-2-

was called for hearing.

3. We, however, find that the decision dated

20.3 .89 is not a disnissal in default but is a decision 

on the merits of the case. The judgment sets out in

para 4 that counter affidavit and rejoinder had 

been exchanged; that the applicant's counsel did not

make appearance; that the case ha^ been called a coupled

of tim^before lunch and again after lunch for judgment 

and that the Bench had gone through the case afe and

heard Shri Lalji Sinha , learned counsel for the 

respondents. Paras 5 to 9 of tte judgment consider

the merits of the case as appearing in the applicant's

Original Application and ultimately held that there

■was no merit in the application an<^therefore, they

were dismissed, There can be no\doubt, therefore,

that the judgment was not a decision in default of

the applicant but was on merits. ** ^

4 . A decision on merits in the event of default
♦

of the applicant is permissible under Rule 15 of the

Central AdjTiinistrative Tribunal (Procedure) Rules, 1987. 

Sub-rule (l) clearly says that in such an event "the

Tribunal may in its discretion either distiiss the

application & r  default or hear and decide it on merits'!

There can be no doubt therefore, that the Bench was

competent to and did hear ard dispose' of the case

on merits.

i



/
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I

0

4I

Shakeel

-3. 1

5. Svib rule 2 of Rule 15 provides for an

order to set aside the dismissal cf application for 

default of ax^pearance of the applicant. The proviso

thereto, however, says that "where the case v̂ as

disposed of on merits, the decision shall not be 

re-opened except by vjey of review.” It is clear

therefore, that the only ranedy available to the 

applicant was to make application for Reviev^. The 

present application, is therefore, not maintainable. 

The application is dismissed. It will, however, be 

open to the ê p>licantfcs to file a review application 

subject to the question of limitation and other

procedural rights which the respondents may ,have.

V
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2 2 . 5 .  92

22 . 5 . 9 2

i^^V>V ^  i r <■ ^ '—

V- ■■
A  '

(DPS)

H o n ' h l €  jMr. J u s t i c e  U .C  . S r i v a s ^ S v a  
H o jy * b le  M r .  K .  Q b a y y a  - A . f - U

C , A „  M o ,  4 0 6  jsŝ  1 9 8 6  w a s  d e c i d e d  

a lo n g v ;  i t h  £ i  v e  s ^ p ^ c r e d ' ' c  asesr■b 5'5 ofteS j. u d g m e p t" ’,

d  a t  fed ■ i  8 . 6 . M - ? T h  e  ire a ? t  e r  a | p  1 16' a i l  t  n

a p p l i c a t i p ^ T  f o r  r e c a l l i n g  t h e  o r d e r > ' ^  t h e  

q ^ % , ^ l d / t h a t  -the  d e c i s i o n  w a s  e jg ^ r ^ r t e  ans'

L a w y e r  v ja s  n o t  p r e s e n t  . s k  T h e  T r i b u  

i t e r  t a k i n g -  i n t o  c o n s i d ^ r f ^ t i o n  o f  t  

d i s m is s e d :  t h e  s a i d  a o g d i c  a t i o n  o n i s . 6 . 9 1

H o n ' b l e  M r .  J u s t i c e  U .C . S r i v a s t a v a . V . C .  
H o n * b l e  M r .  PC. Q b a y y a  -  A  .M .  ______

O . A .  N o ,  40  6 /8  6 w a s  d e c i d e d  a l o n g

w i t h  f i v e  c o p j i e c t e d  c a s e s  o n  2 8 . 6 . 1 9 S E  b y

(1 )  H o n .  i ' r .  J u s t i c e  K .  N a t h ,  V . C .  a n d  (2 )

H o n ,  Mr., K .  C b a y y a ~ A . M .  i t  h a s  b e e n  r e p o r t e d

t h a t  t h e r e  i s  n o  r e f e r e n c e  t o  o t h e r  f i c e

c a s e s  i n  t h i s j u d g i n ' e n t . As a m a t t e r  o f  f a c t

p a r a g r a p h  n o .  10  i n  \v 'n ic h  i t  h a s  b e e n  s t a t e d  
^  . u n d e r c o n  s i  d e r a t i o n

k t e f e  i n  t h e  a p p l i c a t i o n / t h a t  a l l  t h e  m a t t e r s

we a r e  o f  t h e  o p i n i o n  t h a t  t h e r e  i s  n o  m e r i t  

i n  t h e  a p p l i c a t i o n  a n d  i s  d i s i n i s ? e c l .  T h u s  

a l l  t h e  c e s e s  w e r e  d i s m i s s e d  a n d  t h i s  o b j e c ­

t i o n  t h a t  n o  r e f e r e n c e  t o  o t h e r  C e s e s  i s  n o t  

. v a l i d  a n d  t h e  o f f i c e  r e p o r t  i s  a c c o i r d i n g l y  

n o u ( » r r e c t .  T h e  c a s e  i s  c o n s i g n e d ,

V . C .

cf-J
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BE?OP£ TilS C'EI^BIL ABMINISTmTT^rE TRIBTOL 

a d d it io n a l  bench at ALLAHABAD.

' ^ ^ ^ *

KSCtISTR/lTION case wo. 406 of 1986

(d is t r ic t  LU C K M )

a p p l ic a t io n  -K)R si3M0NIS£-TSS-JS£2S2

.Applicant
Ram Kumar

The Tlnion of India arA others ............E esp o ndeE ^

The himhle Applicant suMits that for , 

the facte and reasons stated In the accompanying .• 

affidarat, it is therefore prayed that before ■ 

the final ai-sposal of the case the Answer Books 

of all the persons who have teen selected in the 

test as well as themarlc-sheet chart of the 

written test and the viva also' klongwith the 

seniority prepared and used in the test and 

selection may he summo-nsd and ohlige.



\

\

■X

IS

BEFORE T’tE CEWTML' ADMINISTRATIVE TRIBUNAL 

ADDITIOML BENCH AT ALLAHABAD.

^  ̂ ^ ^

REGISTRid’ION CASE NO. 406 of 1986

(DISTRICT LUCKNOW)

.Applicant

^  V/

V

V- e r s. u s

Ram Kumar

The Union of India and others ...........R83pon^.aii|^

{'
\

The humble Applicant submits that for 

the facts and reasons stated in the accompanying /  

affidavit, it is therefore prsyed that before ■ ■ 

the final disposal of the case , the Answer Books 

of all the persons who have been selected in the 

test as vfell as theraark-sheet chart of the 

written test and the viva also alongwith the 

seniority prepared and used in the test and 

selection may be summoned and oblige.

« 4

(StJRYA U .m j
Advocate v , 

counsel for the Applicant

DATED: 6.1.1987



V

- —__’

IS a jT
jm z^

ijCbu/?^ >
% .) Ŝ *-̂ahabad

BEFORE THE.GEIWHAL ADMINISTRATIVE TRIBUl^AL

BEICH AT ALLAHABAD.

:)s sjc si! :*! -ii:

Registration Case No. 406 of 1986

(DISTRICT LUCKNW)

Ram Kumar...................................................... .Applicant

v e r s u s
i..

*L

The Union of India and others ......................Respondents ||4
Affidavit in Support of the 

Application for summoning the 

Record.

Affidavit of Ram Kumar, aged about 46 years j’_ 

son of late Sri Bachan Prasad, resident 

of G/0 Sri Shankar Quarter No. % 3-B, 

Railway Station, Alamnagar, Lucknow,

(DEPOIMEIMT)

The deponent ahovenamed do hereby solemnly 

affirm and state on oath as under s-

1 - That the deponent is the applicant in the 

abovenoted case and as such he is fully conversant 

with the facts of the cases’ deposed to below:

2- 'That in the written test the deponent has 

secured much more marks in comparasion the persons who.

A



have been selected not only this the answer 1)00113 

of the persons selected have been tempered afterwards 

and this fact can only be verified from suEnmoning 

the originalanser books of the deponent as well 

as of all the persons who have been declared 

successfull in the written stest,

3 - That the seniority list h^ve not been , . 

prepared properly for the purposes of selection/ 

promotion on the post of Ticket Collector and 

the authorities h^ve manupulated the seniority 

list accoreing to their own choice and as,such 

the seniority list which have been usedin the 

selection is liable to be summoned^

That the matter can be scrutinized properly 

in case the mark-sheet of all the persons who have 

qualified in the written test as well as the mark-xiKfe 

sheet of the viva is suis.moned#

I Ram Kumar the deponent abovenamed do
■ ■

i her€!by verify that the contents of paragraph

nos. 1 to 4  of this affidavit are true to ray personal 

knowledge, which all I believe to be true, that no 

part of it is false and nothing material has been 

concealed# So he3.p me God.

• •  « « • e •
DEPOT® HT



/

I , Suiya Kant, Advocate, High Court, 

Allahabad declare that the person making this 

affidavit and alleging himself tobe Sri Ham K^mar 

is known to me personally*

of Jan^ 1987 at 

deponent, who is identified as above.

by the

"r

■/ 4

•1

I have satisfied myself by examining the 

deponent that he understand the contents of this 

affidavit, which have been read over and explained

to him c

oath commissioner
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ffifpRB jhb c,Ejgm j^pj,iiijisiffiTira THiBtimT., 4 Lmi-aB.in. 

Registration No. of 1986.

Ifem Kumar

Versus

Union of IncSia & others

IHEiX

SI .No,. Particulars

1 .

2 .
3.

4 .  -

Application 1

List of Docuiuents ___________ _

Annexure No. 1

Copy of the Profornia of the

application for appointment.

Annexure No. 2 . Hesult of the

written lest

5 . Annexure Ho. 3, result of the 

selection.

5 . Annexure No .4, copy of the 

representation.

7 , Annexure No. 5, copy of the 

representation.

8,. 'Vakalatnarr^

Applicant.

■•Pasponaents,.

Pages

1 to 16

’  ' 7

(?to

H to 2 ^

to

to

to

Luclmo¥£

mtedl 13.8.1986,

Counsel for the Applicant-•
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M H L v  Hazratgai^ij 
Divisional railway l%n.ger, H.SLy

' Luoknov . . ,  son of Sri Baai G«lam

“ ” r T o «O/o Chief Gooqs ClerK,

X D ) t o e y ?  m ajor, S

S

( . 1  „ « « ,  « w , . «  “ “ I  “ “

4-

-

iii )

C^)

(B)

W )

( D )

(S )

-V

^Mress of th e ^^agjdgn:^'*- 

Unlon of Inaia through General ifenager, B;.my,

Baroda House? N.Delhi... -

Divisional Baliway I^inager, N-.my. Hazratgan^, 

Lucloioî  *

Sri Hanuman Prasafi, major, son of Sri Ram 

Gulam, c/o Chief Goods Clerk, Charbagh StatioQ

Niily, Lucknovj .

Sri P .N , Dubey, major, ^son of Sri S.Dubey, c/o 

S .S .Charbagh, N.HLy .,  Lucknoit:*

Sri Budhram, major, son of Sri Galbal c/o 

Goods Supervisor, H.Rly'., Charbagh, Iuckno\-j.

3', Particulars of the prder against -which application 

is mades

The application is against ffle rollo^lflg aj

todepj- «



>'■

Ik
-^y

A

4

-: 3 s«

(iv)Subiect in Griet.

The applicant vas appointed on 10.4.1964 as 

porter in grade 196-2^ (K .S .)  and ms  promoted 

on 1 .7 .78  as Coach Attendent in Grade 200-250 

Now 210-270(B.S .1 and appeared in the selection
r ’

for the appointment on the post of T .G , but he 

■was declared failed due to non compliance of 

the rules framed by the Bailyay Board and 
* • 

the applicant also challenged the validity of 

the constitution of the selection Board.

4!. Jurisdiction of ,the Tribunal; Alla ha ted*.

The applicant declares, that thesubject oiatter
a

‘ of the order against which he wants reversal

is within the jurisdiction of the tribunal'.

5'. Limitation t-

>r . The applicant further declares that the application

is ■ within the limitation pi^escribed in section 

21 of the Administrative Tribunal Act 1985.

■ ■ . _  ̂ ‘ _

6 . Facts of the case?

The facts of the case are given belows- 

Ci) That the applicant was appointed as a Porter 

with the respondent No. 1 and 2 in grade 196-2^ 

(B .S .) and he always worked upto the full 

satisfaction office Superior, in as much as 

that no complaint of any kind was ever made 

against the applicant .

Cii) That the officers of the applicant were

— «4/
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very much pleased tvith hard and honest vorking
♦

of the applic^t and as such they promoted the 

applicant as Coach Attendent on 1.7 .78 >in grade 

210-270CB.S.);. -

• 4..

Ciii) That on . 15*10.1984, the itespondent 

lo . 2 invited the application on the Prescribed 

form for the promotion by selection on the post 

of T .G . in grade 260-400 C^*S .) amongst the 

Glass lY staffssiof the commercial and operating 

T in the Lucknot̂  Division, who have completed •

' 3 years continuous service on 31.8.1984-. A photostate

I  copy'of the same is filed herei-jith as Annex'ure Ho.I

to this application!.

Civ) That the applicant applied for the same and
,r‘

on 20.1,,1985 in the written test, he was declared/ 

passed and a Photostat copy of the result of the 

written test is filed herewith as Annexure lfo:,. 2 

to this application-.

CvO That on 23.4’.1986, the applicant appeared 

before the*' Interview Board and on 30th June,1986 

he was declared on successful,. A photo state 

copgt cf the said declaration of the resSult is filed 

herewith as Aimexure No. 3 to this application.

(v i) That the respondent No. 2 , (l)CB) is Sri 

F.N.Dubey, the name of his father is Sri S.IXibey,

' but in innexure No .̂3 the name of his father is

mentioned as H.C.Dubey, and the respondents 2(1)(D) 

and 2 (l)(S ) are much Junior to the applicant, they 

are working as Porter and at the relevant time 

they were working as porter, but in Annexure No.2

Ml MS 5 /



they have v?rongly been shoii?n as Coach At ten dent 

vide Serial Wo. 25 and 26.

"Y  Cvii) That the respondent No. 2(1)(C ) is a

high siacxK caste Hindu but, vide Annexure No,. 3 

at Serial No.l under the head S ,G . Candidates • 

his name is mentlonedj.

' 5-.

A

J-

Cviii) That the Bailvjay Board is a Sup rim Body 

of the Hailxv’ays, having the rule making po\<;er, whlbh 

is having the force of law, and vide Riilvjay 

Board's No. E(NG)l«72 PM/lOO of 7/10.12.1973 

SI^B 8266/H.S. 6 0 1 4 /3 ^ /7 4 , the HLy. Board have 

made the l^w for the constitution of the selection 

Board and the relevant portion of the sameis 

reproduced as under

(l )  Selection posts are posts., grades or classes
r

to which promotions are made by a positive 

Act of selection, such selection will be made 

With the help selection Board consisting of not 

less than tliree officers, one of whom should 

be a personal officer (One of the members of 

the Board should be an officer from a department 

other than that for which the selection is 

- held) For selection post of iis . 550-750 (R .S .)  

and alone the selection Board will consist 

of officers of Junior Administrative rank.

B’or all other selection posts, the selection 

Board will consist of officers not lower in 

rank than Senior scale. In either c%se the 

selection Board may include a personal officer 

in the next lower rank who shall nevertheless 

be an equal member of the selection Board.



6'.

(2 ) Ihe menibei- 6f selection Boarfi will be nominatea

by the competent authority.,

.j :

■-r

:x

C3) That the Authority empowered to constitute a 

' selection Board shall direct to the Board tô  

assemble and make recommendations. It shall 

also nominate the officer yho shall act as 

the Chairraan of the Board.

( 4 ) Ihe number of candidates for groupe ’C ’ selections 

should normally be equal to three times^the 

number of e x i s t i n g  and'quticipated vacancies;. 

Normally, staff in'the gra-de s immediately the SM 

selection grade should only be considered.

It the requsite number can not be found in , 

that grade it ¥Ould' 'be permissible to go dô jn 

to the second grade beloi-j but in no case should 

any candidate ing grade lox\>er' than the second 

grade be considered.

( 6 ) In initial selection grade posts, it is 

desirable that i ĵritten test should be held 

and a Yiya Voce test shall be held in every 

case, when the date for writtBB and/or

Viva Voce test is fixed, the candidat'es
•fc « i>

will be advised of such date well in 

advance and in this advice the nature of 

such test will also be indicated.

On the date of Viva voce test the names 

of the candidates placed according to their 

seniority will be put up?,

— 7 /  .
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(7) The Selection Board will examine the service 

record and confidential reports of the staff. 

Selection will be made primarily on the basis 

of overall merit. Factors to be taken, into 

account by the selection'Board and their relative 

Xijeight are folloi ;̂ss-

l^^ximum 'iferk.q

(a) Professional ability * 50

(b) Personality, address,

^  . leadership and

academic/teclmical 

qualification!, 20

Cc) Eecord of service 15

(d) Seniority 15 .•

tolifying  raarks:- :  ̂ ■

Candidates Kust obtain 30 marks in professional 

ability and 60f marks on the aggregate for being 

eligible to be placed on the panel;.

A

#

>T
(8 ) Professional ability will be judged by holding 

written ^nd/or oral tests. For general posts, i ’.e,. 

those outside the normal channel of promotion, for 

^hich candidates are called from different 

categories, the selection test is on open competitive 

test.

(9 ) The names of selected candidates should be arranged 

in order of seniority but those securing a total

of 80?i marks or more will be classed as outstanding 

and vill be placed at the top of the list, in the 

order of their seniority. Those categorised as 

outstanding should not hovever be allowedto supersed«- 

more than 50^ the number of their seniors in the

^  8/
A  . ... ^



field of eligibility. The balance of the - 

requirements of the panel will be met by placing 

the names on the panel of the requisite number 

^  of senior,men ho. have secured the minimum

qualifying marks fixed for the purpose. This 

•would be irrespective of the fact that persons 

3^nior to them have obtained more aaeks but 

have not obtained 80^ or koi’e or have obtained 

80 '̂ or more marks but have not got the benefit of 

being ohtstanding for their ineligibility to 

supersede more than 50^, of their seniors;.

8.,

\

(10) The number of persons to be placed on a penel

should be equal to the existing %nd anticipated 

vacanciesClikely to arise due to normal wastage 

during the currency of the Panel), The list of 

selected candidates will be put up to the competent 

authority for approval where the competent authority 

does not accept the recommendations of a selection 

Board, the case should be referred to the Geleral 

I'ianager who m y constitute a fresh selection Board 

at a higher level or issue such orders as he 

considers appropriate. As soon as the panel is 

approved it becomes final and this will be notified 

to all concemed|«

( ^ )  That the Railway Board; vide R .E .'s  Hos. E(G) 1-76 

P.M. 1/142 of 25.7.79 and 17.10.1979 Sl.Ilo. N.B. 

7443 and letter of same number dated 27/30.10.79 

SI'. No.B.S. 232/99, have framed the law for placing 

the person according to the seniority etC'. and the 

same is reproduced as unders-

(2) Position of outstanding persons in selections;
r'-

Those categorised as 'outstanding* in selections 

i " — 9/
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(X)

j

should not be allowed to supersede more than 50 

. percent of the numberof their seniors in the field 

of eligibility. This rule takes effect for all 

selections which may be under process on 25.7.79 or 

w uld  be held thereafter-.

For example if for forming a panel of 4 ,4  x 3=12 

persons have been called. A ,B ,C ,D ,S ,F ,G ,H ,l 5J,K ,&L  

are the persons arranged in seniority. Say, B ,D , SK 

have been categorised as outstanding and & L

have been found 4fit but not outstanding. Others 

did not get qualifying marks. In that case, panel 

of 4 will be formed by and givens positiwa one after

the other as. A , B , D  g ( B  cannot go up as he is E

entitled to gain .only half a place. K is also categorised 

as outstanding and as his seniors are 10 in number he 

can gain half of 10 i .e .  5 . As S is 6th above K, the

latter cannot go above E and not being included in

the panel*. ..

aefs R'.B.’s Nos:. B(G)I-76 PlCE/142 of 25.7 .79 and 

17.10.79 Si.No. M  7443 &  letter of same number 

dated 27/30.10.79 S I . No. 5R 232/99;.

That the ommission passing c^rks in the ii?ritten 

test is 35, so the applicant must have secureci 

35 marks out of 50 minimum 20 marks is allotted 

for leadership, personality address and ecadmic 

Technical qualification, so in case all the 20 marks 

is devided into four heads then each shall be 

allotted 5 marks and so for the qualification-and 

technical knowledge &s m onces&ed  the applicant 

is high school i-jhich the miniraum qualifidation

9.

,A^



Prescl’ibed yas to read and write Sngllsh and Hindi 

and became of the job of Coach attendent the applicant 

is performing all the duties which can be performed

V  hy the T-.G. So he raust have obtained. 5 marks out of
1 I

29 marks in case in the other hands he has beea 

allotted 2ero I^ferks. For the record of service 

the maximum marks of 15 is allotted and in view 

of thB fact thfct the applicant is having a clean 

record hence he raust have got atleast 10 marks out 

of 15 though be is entitled for 15 marks. The

15 marks is allotted to the persons i«jhoare Senior 

and in ^Annexure Ho. 3 anly two persons i .e .  H .G . 

Ifethur and Hanuman Prasad are Senior to the 

applicant so the applicant must have secured 

atlesst 13 marks out of this 15 marks , so in 

total out of' 100 marks j the applicant must he 

seooiid atleast 63 marks and the minimum, passing 

raarks in the selection is 60^ only hence the 

respondent No. 1 and 2 have committed manifest 

error of lai? ia not selecting the applicant.

10.

^  (XI) That even if a Junior to the applicajit have seemed

the nip.rks in con^arision to the applicant even 

than ija viev of the above quoted marks the respondent 

No. 1 and 2 ought to have placed the applicant 

inthe select list and in not doing so they have 

committed manefest error of law.

(X II) That under the head of seniority, the Ifeilway . 

Board have found the law whichis reproduced 

as under:-

“Allotment of marks -under the heading "ieniority”

^  • ---,-11/
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a

-<*

is to be confined to those t.;ho qualify in the written 

test where such test is held ‘s No‘.E(NG) 169PMI 

26 of 17.8.1970, S.No, ER 75S7/SS No>t/P/l4314/3 of 

29*12.1976)* In all ths Railx'^ays the senio.rffiost man 

is allotted 15 marks but orders res the marks to 

the allotted to the juniorinost vary, ‘̂or instance; 

in.E.Hly. The procedure is to allot 2 marks to the 

^uniormost (Ref. Sl.Io .7309) v/hereas in I.Rly lAere 

the number of candidates is 10 or less, the
c

^uniorraost is allotted 5 marks and where the number 

is more than IG, the juniormost is given 3 marks 

(Hefs SI .No. 4S39). The marks in between the highest 

and the lowest will be flistributed proportionately 

among the remaining candinates, in H,.Rly, ho^jever, fract= 

ion of marks arrived at ^ill be rounded off toone mark i:^ 

if  the fraction is 5 or more j the fraction beloi'̂  5 

being ignored'. The luarks will be distributed as under:

Say, the number of candidates is 9 . The ^uniormost 

being allotted 2 marksCin i3.Hly.) and 5 marksCin N.HLy) 

the remaining marks \all be divided by 8 far distributior 

amongst the candidates, as under:- .

Candidates

1 .

2 ,

3.

4 .

Easterb lly . 
(15-2^8=1.60 
Proportionate

Northern Rly 
Cl5~5)-i 8-1.25 
Proportionate

distribution. distribution. Ibunding
off

15 15 15

13,38 ;L3.75 14

. 11.76 12.50 13

10.14 11.25 '11

8*52 10 10

6.90 8.75 9

S.B8 ®:.S0 8

3.66 6;.25 6

2 5 5
-“"’*'“•12/



. > Ci) Oonficiential reports and the Service Records of the

cancii.dates will be collected i*jell iii advance and after

• ontaining the orders res constitution of the Selection 

Board all the papers'viil be passed on to the Per son el
•o

Y  Of ficer nominated as a member of the Selection Board for

fixing the Schedule of Selection in consultation 

yith the members of the Board.

12.

Awarding of marksg" illl the raembers of the selection 

Board should independently assess the candidates under 

^  flggrtrny headings of Professional ability, Hecord of

service etc. and record the marks allotted to each 

induvidual "and the same should besigned and handed 

over to the personal officer, who will be responsible 

tocompile the result on the basis of marking given 

^  by the member of the Board. This evaluation cha;r|

prepared by the Personal officer should thereafter 

be signed by ail the member of the selection 

B o a r d .................

Refs-R.B 's N0  .SCIG) 1-79/FMI 320 of 20/23.12.79 

. SINo '. N.B.7476/SH-7/80.

CXIII) That in the selection Board the non of the 

officer of the personal Branch xvas msX foroiihg the 

part of the same. The applicant is reproducing the 

names of the members of the selection Board, i-?hich are 

as un'ders-

. (a) Sffit. Ashma Singh-Divisional Commercial Supdt,.(N.R.

Cb) Sri Earnail Sjjigh-Bivisional Mechnical SiggvPower 

Cc)., Sri A Arya, I&ecutive Assistant to the

respondent Ko.2, hence none of the members of 

the selection ..board from personal branch.

The applic^gt.also made two representations 

but no.reply and the applicant has come to 

knoi'̂ , that they have been rejected, though the



orcler have not been communicate a,, to/ the applicant 

by the respondent No. 1 and 2 , and the applicant 

preferrs this application on the ground inter-alias

G R O U N D S

(A) Because the applicant 'Is senior to all

except the H.G.l'fethur and Hanuman Prasad.

13.

(B) Because in vieij of the procedure laid down 

'II by the Hail^jay Board, the applicant must have

obtained more than 60^ marks and he has 

ifrongly been failed’.

CC) Because the respondent No. 2(1)(G ) is not a

Schedule Caste candidate , hence' his selection 

under the lî uota of Schedule Caste is'void 

and' illegal.

(D) zBecause in absence of any officer, from the 

' Personal Branch the entire selection has become 

null and void'#

(1) Because the respondnet 2 (l )(D ) , and 2(l)CG) have 

not^ completed three shears'x service as per 

Annaxure No.l hence their selection has become 

illegal and void.

(F) Because instead of declaring the applicant failed, 

the respondent No.l and 2 ought to have pass the 

applicant:*

(G) Because on the representations made by

applicant, no order have been cofflmunicated, though'

the sane have^eenre^ected,. . . ■
^  — “14/

vvo- ■
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?;• Reliefs sought s-

In viei-; of the facts mentioned above in para 6, 

the applicant prays for the following reliefs:-

Ci) to issue a suitabifee orders j direction or coianiand
r .

declaring the applicant passed in the selection 

of Ticket CollectorCT .G . ) .

Cii) to issue a suitable order direction or comniand 

quashing the entire selection vide Annexure No.3 

to this application as the same is void and 

illegal.

 ̂ Ciii) to direct th.e respondent Ifo. 1 and 2 to produce
M

all the papers of the seleijtion and constitution 

, of the selection Board;, before this Hon'ble 

Tribunal-

(iv) costs of the application may be awarded to the 

applicant and against the respondents.

8 . Interim order is prayed for?

^  Pending final decision bn the application, the

applicant seeks the issue of the following interim order:

( i )  Respondents Wo. 1 and 2 may be iirected to produce

all the papers of the selection and the constutuion 

of the selection comwiittee, and not to distroy them 

during the pendency of this application.

Cii) To stay the implimentation of the result contained^

in Annexure No. 3 to t|iis application. *

9 . Details of the Remedy ibchausted;



A

V \

directions have been voilated and therepresentation 

contained in Annexares Wo, 4 and 5 have been rejected 

though theorders have not been communicated,the 

applicant is having no other alternative remedy-.

10. llatter not pending ivith any other courts

The applicant further’ declare, that the matter 

regarding which this applicaHtion has beensade is 

. not pending before any court of law or any other 

authority, or any other Beach or Tribunal!.

11. Particulars of the Bank Draft/Postal order in respect

15.

Details of Indexs- An Index in duplicate containing 

the details of the documents to be relied upon is 

enclosed.

13,. List of the 'Enclosures?

(1 ). Annexure No. 1 Proforma issued by the respondents 

,Io . 1 and 2;

( i i )  itoexure No. 2 , result of the written test;

CiiiHnnexure No .3, impugned order of selection;
1'“

(iv) Representation(Annexure Ho. 4)

(v) Annexure No. ,5, representation,

(vi) Vakalatnama 

fvii)Index.

Cviii) Postal order.

IN VlRIglQilTION

I ,  ,ffem Kumar, son of late Sri Bachhan Prasad, aged 

about 39 years, x^orking as Coach Attendent at Charbagh, 

N .B ., Luckno¥, resident of c/o Sri B.Shanker, Quarter No. 

T-3-B HaiK’ay 'Station llamnagar ,Lucknov?, do hereby verify

that the contents Kfrom 1 to 13 are true to ray personal
*16/
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16.

kncivleage and belief, and that I have not suppressed 

any material facts.

Dsited:13.8>1986i. Applicant:.

To,

^  The Registrar,

Central Administrative Tribunal, 

Principal Bench, ,Hei.; Delhi, 

Additional Bench at
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Di vis-vO,r.al Ojric/ 
Luclsnow,.

1 3 . lie or 1985

16

Reg{ S e l e c t i o n  (w r it t e n  t e s t )  for th e  post

TicU'pt C o lla c t o r  fix>ra sjmoingst c la s s - iv  s t a l l .

<

M

In  the  w r i t t e n 't e s t  held  for  t h e .p o s t  o f  licivet 

C o l le c t o r  grf/JeP-s, 260- 40) (RS) on  2 0 .1 .  1 9 8 5 , the  lo llo w in g  

oanclidcites heve qualified

J k a i i
S ; S : h r l  

,Rttfihc?V' Sb.vam

S/Shrl- .. 

Pfjnnn Lai

^C/ST £££s£J3jLUiiisl2J3.A^

SC S / ^ b U

S- /sydhesh Kr ,  ■ S l n ^ h  , P. i% !.>ingii
3- J a g d is h  Pd. ' '' ■ ' R m ; v^lawen

•iDjei'idra KUmer ^ l ^ h  Uam

R(3ffipshwai*- '/ish;'/^anath Pd,

KEiljiiih C hsnd  K e n o j l s
,/7« Sub a r t  l ' 'U k e r je e  

P r n d e c p  i ^ i a e r  
K.K,'  G u p ta  

" lO- iiwdh'?sh'iCaa?ar 

1%* Shyeic Î al 
Mhok Kumar 

i a «  Om - Pr  h 'fe w a r i  
li- All

Oliaif.s l i i . k r a

SC 

SC 

SC 

SXI-
CO l-iiikvr^i

RfiH' Pĵ U
iWp G u p t a
H a r l .l a l  SC

I' a ^ o  a l  ■
£c'S&nt L a i  ■ SC

Hafn JCiiinar T e w a r i ~ r ,  
Ftahm'ot 
K ,  L ,-i-;r:al i >  oiiaif.s ,  ,

16- Krlshria Jeo Sifivast rva finegv^,ti

•Joayph Hirig K£h2_^

1 8 » Rein Go pa V-'- G 'ardeyal

1.9-.' P h o o l  yhand  

20- Laloo.' ’S in ^ h
P'-v-K'̂ 'py LsJ.

2 ^u ' Si nghai? an Pandey 

23« Ram'ChaJ^idra- 

24-' «vin.ash; Si.ni^h

■ .ST 

P d . - -  
ST

, s c
B h a g w f i t l  
I'cilta', ^ d . . 

B a v c h s n .
61'̂  Pandey. 
B f ib s o , I^al 
.c,,̂  §ingh

Prfii’tfSh  % .r ‘ain;'"’tUbey. .'S. Uaboy
.. rel T>   ̂ # 1 f> 1 1V £ ^  B a d ’W f ^ a . - '

— Rf^ ■'* ,.-•

v 2 % .  /lyharfi "" 

v 2 ^  ' a n ' Ij o l ' ,

Baiiwurl. L b I 'T  . 

Bhawani P d * ' - ^

.Q tunrd '

s
KageshwfiX*

:^-38- i'imciilal ■ Kano Ji a 

\ 5 ' ' ^  ee-.' L a,l ̂

' B fid h a y  Sh)-' aHv ;
. , 3. ~XH Pit h.

C A ^ f io in  i^ rn a r.^
' \ 4 ^  Ram I ^ f & r o y  
vja'̂ -v- it e w a 1iikf4-U »-*

x5,5- Shitiia':. ;p-

Galbal 

D. Raa ' 

.Dciolii.
Tt} j  Biiffi (, 
Iiain Chpren 

Rm  iisroy 

ii Ram 

Mslakpy

Singh  

S inai "■-■ '■
i'l, R ciQl

. I'lankoo' ’,

KR Kfunojis 

ajQi'ika ^^d. 

J rl Chand 
Gijr-nr!«en 

3, Pr as £d . 

T, Rani

Ruir'/s.rey,

r» ̂o v
op

■sc
s c
s c
sc
s c

s c  
■ sc

s c  
sc 

.. sc 
s c

■sc

s c
C.'"'

■ n , t ^

It
n 
n
P o rte r  

P /P o r t e r ”

B i r a P  a t t l
>7- _. U __ - ..>  V-.
•X S)iiW C'i' cJ <*

M a jh le p u r  
P r  ay eg 
V y a s n a g .a f 
LucJ^now

G / P o r t e r ”
R/Portc-T*’

B /P o r t e r ^ ’

C / P o r t e r ” .

C / P o r t e r "

R /P o r t e r * ’

P /P o r t e r ” - 

W/man . K h e t a s F r a i  

tampman lack now  

lyM an  B h a d o h i: 

L.aTipraan Sh ah g an j 

M/ffian ' Lucknow  

L^'iiiproan Jaiinpur 

LaJ^npmjin V aranasi c a n it  

, >l/man Lucknow: 

LaJripffifiir /y o d h y a  

C,./w '' k ic k  now
n ss

'V j ^ r a n a s i
Lucknow
1!
»

LR.. Porter”

G. K
n.

»»
n

II
»»
»
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cdntd,

10U  Hapgpn Kgni 
10 Lfil
103- Raja  Raoi 

10‘'i- Rfifn Ujagar 
106^ K l s i i o r i  Ram
106- Hjiffi ■U.ilfir
107- m m  L a i  ■ 

1 < ^  Rpjn Dhanl 

109,. Sh^’-am Sunder 

UO-  Kant a Pc3.

^ alill-  I'ar/rj£

~3*

5.C, Rf-̂  . 
B s d lo  Pd, 
Gang a,. i-Un 

^^ahabi?’ Pd.

Sar joo 
0. Pd.
Rara G u lam  
Siiiv Iv’fith 
Baboo Ram 
S. xHfm 
dmi Iviyhore

SO
SC

So

sc
sc

sc
sc

SG

Porter
tt

It

n

It

n

^handoX Singlv-
0»*s  - R a J ^ H i r " '  -SC-

S u d M r  Basumata SP Sasumata

■A,

115- Sly a Hfiio 

116.. Dhani Shankar 
11?., G anm  Rfirn 

X18- 1^0mod Kumar 

ll£i- /i.K, Rajput 

'S. Pc Sin^h . 
fi. a  L a i  

S. G. Shukla  

K, Pandey 

B alb ir  Ran a 

Ashok Kiimar 

l&6-*,I(aja Ram 

■'■'7-. D.K. 'i'rlpathl.
PoC, Pandey

B bjlanath  Uraon 
'iiahum an P(S»

I-o w, aij g y

Rc i ni j t  Ram. 

Hanuman Pd»-.

Hein Singh  
M;^r1 R r,fn

120^
121^

15:;?:.

123-

1 2 ^

12-S.

1 sa­

iga-
^130.
ioi-«
13.y-
133-

13'L.
1 .'31;

/ii'gun Rgm 

Singh 
Teiu " • 

^alka Pd„ ' 

-aty.a WfiT ain 
. S ingh
G. G, K ishr  an 

'5. S.. Shi^kla

J ’-. B, 'Pandey 

. ''-B. Ran a 

^'aboo L a i  

Oharu Pd, 

f . a  Trlpathi 

1'̂ . P and Gy 

H -Oraon 

K :;il3ao. . 

.r5..jo'Xgdgv 

Shankar -Rani
H.in Ghulam.’ 

Bair am

J!.£iL£ia^Ra4_,___

'Porter.,. .Lobby -MQa 

Walt«?r Varanasi 

^ash l  ,

Bar a ban Id. 
Lobby WGS ■ 

AND I'iagar 

AND I^agar 

T o r .  ’̂ 'aranasl 
LR Porter Faizabad  

Porter Varanasi
n

« »

" » .
» H

M 11

F aizabad

, C /PorterLucknow
*-o^B0irPortf3?

LR Portt-r ^

EO Portel* ,**

.LR Porter 

i^^Po'rtL/Porter "

S3 Porter .

RG - Poi*t\''']? **.

LR Po:r.t'er **

Porter Luckiiow 
Lii Porter 

Porter .' lobby h'GvS 

1! . ' k m s -
LD Q.?7y MQ^

V .  '^ar.anrsi '

Mgrksm.an,,Goods. Shed 

Porter Halhaur 

l^.t£ajaQJia.LlDiir

ST

SO

SG

SG

SC

ST

SC

SC

c-n-)idofQc voce--has been fix e d  for the above
w ^ ijid a t e s  at Lucknow on 1 4 / IS th  January, 1966  in  t S  chamber 
Di w »u .S . comiTiencing at'ao»36'~rir"s7'---  ' cnamoer

2 r fr f^ '

(/iSLM ralMDX ■ - -
Sr D iv is io n a l  Personnel O T fic e r , 

Lucknow.

^ouy lor information-and necessary^action to 

S u p .ju /s fe *^ "’'' APOCSpi), :

N T "
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îORTHERN RAlLimV

No ,220-K/8-.TC/84
Dlvl, ®fficGj 

Lucknew#

June 31,•1986.

teg , S e le .U o n  (written t « t  foUowod by viva-v4ca) for th
post of Ticket Collector from.amongst class IV staff#

1 - written test held for the post of Ticket Cbilortnr

^  v iL v o c e  j L t h e S 'o n  

o f 'T ’ r L ? r M i f '+  following candidafe s have .been placed on panel . 
T^ckSw Collector grade Ks«2t>a-430 from anion^t,,class IV staff

Gene'ral candidates

U  Sri H.CJtothur s/o Sri/B,B,L,f/athur.

2*' Sri Ashok Kumar s/o Sxi Ayodhya Prasad 
3« Sxi lAjrari Pandey q/ o Sri ,N*Pandey

4,. Sxi Cb Prakash Tewari s/o Sri !R«K«Tewaxi

Sri K*C.«Karojia s/o Sii K.L.Ki^nojia 

,_6« Sri Sabir Ali s/o Sri RaJunat Ali 

h  Sri Ashok. Kumar s/o Sri Basant Lai 

, 8«, Sri Cfe'Prakash Singh s/o Sri B.Singh 

9i $ri Raroosh Prasad s/o Sri fethura Pd® :
. 10*Sxi •p.N.Cubey s/o Sxi. R.C<,Dubey

IlfSri.A.K.Mishra s/o Sxi K^ushal Misra 

: 12«Sri D*K,Tripa'thi s/o Sxi B^DJripathi 

I3^:)ri^Balbir Rana s/o Sxi J.B«Rara,

StCtCandldates

3.» Sri Haaroan Prasad s/o Sri Ram Gulam 

2& Sri I3udhrafn s/o Sxi Galbal

i ■ Shyam Lai. s/o Sxi. Baboo Lal^

S eT tCarxJidates

1® Sxi Fagoo Basera s/o Sai Lakhai>: Basera HQ/PEH

HQ/LKO

1«/LK0
PC^ilkusha

-hq/ lko

HQ/LKO 

HQ/LKO 
.HQ/PKX . 

HQ/LKO
hq/ lko

“BQ/LKO

•hq/ lko

hq/ lko 

hq/ lko 

.hq/ lko  .

MM- ^  “
EA/Divl®Rly« to "ager, 

Lucknow  ̂. ■

Copy for information and necessaxyactL on'fc ' '

le DP0/U<0 2# APO(II) LKO

3* Station Supdte, Uicknoiv, Pratapgarh^ \ I ^  {

4» Stati on Master,DilJcusha &• Pakhra.uli,
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Hie &iTl«Bal3vay 
Kortbera lillnty, 
X u e k n c M .

Sakt- gAlecttoa cf g«t tg^lnat pnaat—
a a a U fc

W# th« tmd«rsl{ned C/is tr« rf<pi«8t«d ts
«ad«r f

tfe hive «pp««rtd lath# a e U e k o o ^  S  
n c tla it peaotee quoti. 4ft«^ <jttallfyl«f th « n f l  
t eat M« haT« keen eilUd for latervlf*.

Our gfrHee reeerdi* W f  4
ucma ef nt bus b««a sftrM  rwardt «tc^ ^

^  lf« are fullf qualified for tho aVmipost.
bat ve do net under tttnd vhy ear naati -htvt not 
declared In the pa*t U»t*

Ve^thaeforoi r ^ e s t  Tonr heaeur t*  kiadlT 
add our naaes in the approved l̂ tnel*

. / j.
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M t^d; Touff fidibfi^ly,

^ a w . /!f  u-cusu^ c B f t ^ ^ '

'(•S /̂ <-a

m  ■ J Im  

C y ^ r ^ x M

;v •

m

■ m
i>V -■■•

m



«ft -------------------------- -------------------------^ ^ v - T - r - ^ T i T V  /  W

A

,„r'

X

_ 9

i . — /i srfcT^T?y (^^^^mrz)
U n ^O 'v -  oi 0 ^ X x & ..< f^ o / 'k i ;o j

q^fWcTR]^, n  _  i  ° , 

35'T̂  ^  3TiT?fy ;

/e . V ^ixr.i..

rr
te-

tr 
1 ^

„ hr

I  
fr !f

E r  £
hr

5Ft 3Tq?TT f?rqff; 5rfcT5Tr (f^TR ) T̂cTT f

im  i  5^f?TT f̂ ?grir 3i?ir

§:rt *̂t ^  ^<TT̂  5  sT5?r>fTT m ^>f ^msr fTf?i?y

m  m  3?>T %  ff

5TWT ?T«TT 3Tq>̂  f?I»T̂ T?it sft?:

^  Iff 3T«T̂  ?̂5TTITT ^  3?k

?TT ^>f q̂iiT m j m  ^m̂ Tr ( 

fem |3TT ^^m srq  ̂ m  ?̂ri  ̂ )

T?ft? % ITT f?rg^ g:m

^Ta^T^T: 5FT̂WT ?̂ >«f!TT | |tm f  ^

^ x m  i  ffT f  5?: q̂ ft q^ q^tfiR

sT̂TT 5^f*TT 8Tf?r qcsft f̂ crTq»!

3fTm I  qi

^̂ T?5̂ ^T?Tr f?5̂  ̂ rTTftf? ST^’ir 3t1t T̂̂ IT ^X T̂«T 3!T̂  J



A

f

Ih tha Central Administrative Tribunal; Additional

^ncbs Alia ha {^d.

y  He ply on behalf of the Hespondents

He g is tr at ion No. 4CB of 1986

Ham Kunsr / . .................................. petitioner

versus 

The Union of India,

and others ........................................ Respondents

4ffidavit/?lepiy of Sri K.M.Motvjani, 

aged about 57 years,_ Son of late 

Sri Mangha Ram, Ssstiî sark Assistant 

personnel Officer, Northern R a il^y  

Luctaow.

Deponent.

I , the deponent above named,, do. hereby solemnly 

affirm and state, on oath as under

1. ■ That I am the Assistant

pers^gei officer, Northern Railway, Lucknow



X

. Jr 2 tt

and am fully acquainted with the facts dQposea 

to berein^ftar.

A

2. That tte contents of the

petition filed by the pGtitLor:pr been read 

over and fully understood by the deponent.

4-

3. That the facts stated in

paragraph no. 1 to 4 of the said petition need 

no reply,

, 4. That in reply to tte contents

of paragraph no. 5 of the said petition, it is 

^ S r  submitted that after the declaration of result

on 30.6.3386 the pet itbrP r aiongwith four olfaers 

preferr’e d th e re pp e se n tat ion s to Div 3s io nal Ra 11 y 

Mamger atid during tile pendency of the said 

representations and without obtaining a -finai reply 

te the competent auliiority on representations and 

also before the e^qjii^ation of six montiis period as 

presciTibed by the act and rules fi?amed thereunder. 

The petitioner filed the present application 

before 'this Hon’ ble Tribunal on 13. 8 . 1 ^ ^  thus 

his petita£>n is infructuous and niit maintainable 

on this ground alone.

Tl:^t the facts stated in



V

a

t: 3 i:

paragraph no. 6 (i )  and (i i )  of the sa ia petition 

need not bs disputed for the purposes of the 

present case,

6 . That the facts stated in

^  paragraph no. 6 ( i i i ) ,  (iv) and (v) of the said

petition are admitted.

7. That in reply to tte contents

of paragraph 6 (vi) and (vii) of the said petition 

it is stated that the eis’ors as pointed out in 

the para under reply \̂ as nothing but it was an 

error inadvertantly committed in issuing the crder 

which stood rectified by tfcP notice bearing No.220E 

6/8-TC/89 dated 2 / 1 / 8 6  issued by the competent 

authority well before the institution of this 

case before this Hgn'ble Tribunal. The petitioner 

despite sufficient knowledge of the said office 

notice deliberately left to mention that fact 

in his petition.

8. That in reply to the contents

of paragraph no. 6(viii) of the said FStitico they 

are denied. The selection held for the post of 

Ticket Collector is strictly in accordance with tiie 

r^e^^S framed. The post o f Ticket Collector are 

Pi^je a in by two sources (a) 662/3 % posts are



>

J
filled in by Direct rac^ruil2E6 nt quota (b) rest 

posts are fillea in by holding a selection of 

Qligibis class IV categories. A combined s®i iority 

list of such class IV staff eligible for selection 

''i' is drav/n for the purpose of holding selection aid

accordingly, they are cPlled for the written l^st.

Thus the contention of the petitioner which h@ has 

mentioned in his application by quoting the relevant
I

procedure of calling ttie candic^tes are not ^plicable 

i|i such selection. Iny number of candidates in 

class IV of different categories if they‘apply for 

being selected as Ticket Collector,if found eiigihie 

can be called for selection. The selected candidates 

are arrayed in the panel of Ticket Collector in 

>>■ strict order of their class IV seniority. Thus the

contention of the ^  petitioner as made in the

para under reply are not tenable. The j^titloner
L

by quoting th® non-applicable position of^sisction 

rules has tried to mislead this Hon’ ble coijrt in 

arriving at a decision. The selection t«̂ s held in 

strict compliance of relevant rules applicable for 

such selection for the post of Ticket Collector ^ d  

thsreis no violation of any rule to vitiate the 

selection proceedings.

9 . That the ©cts alleged

in paragraph no. 6(x) of .the said petition are 

^ O ^ G a d m i t t e d  as alleged. The allegations made
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f

5 j :

by the petitior^r are based on assumptiose and 

presumptiois, The selection committee consisted of 

DlvisiorPl Meclaanicai Engineer, Divisioifil,^ Commercial 

Superintendent and Executive Assistant to Divisional 

H a il#y  Manager and the selection i^s ;|ust and fB3r 

and according tothe rules,The relevant documents ' 

will be produced if this Hon'ble Tribunal is 

pleased to dii?ect.

10. ' That in reply to the

contents of the paragraph no. 6 (xi) of the said 

petition, it is stated that since the petitioner 

fa tied to qualify in the selection, he cannot 

_ claim preference over his juniors who qualified

in the selection on merits.

Tt^t in reply to the contents 

of paragraph no. 6(xii) of the said petition, it is 

stated that the selection committee at'^arded marks 

according to merit and merit alone and according 

to rules.

12. That in reply to the

contents of the paragraph no. 6(xi) of tte said 

petition, it is stated that since at the relevant

t i ^ e j ^ r e  v^s no post of Divisional personnel
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J

Officer, the competent authority by its order

V dated 10.4.1986 nominated Sri P,I,.Arya EA/Div^simal

Haiiv^y Manager to function as personnel Officer

for the said selection. It is relevant to point

out^hera that Executive Assistant to Divisional
r-e h

R a il# y  Manager faQ.'il5 Per sonnsi Branch.

-4-

A true copy of the said order dated 10.4.86 

is being filed herewith and marked as irmayiffe » I«

, to this reply. '

It is also relevant to point out here

that the petitioner at no stage during the 

selection proceeding raised such objections as 

. pointed out in the i^ra under reply. Since the

petitioner v^s declared unsuccessful in the said 

selection, he has come with such ffelse pleas to 

get the selection proceedings quqshed. Since the 

^  petitioner did not raise such objections at the

relevant time, when the course of action according 

to him had accured Vhen Mr.p.L.irya joined the 

selection Board, he has no cause of action to 

challenge the same.

3n visv7 of the above facts and circumstsncas- 

as stated, th® petitioner is not entitled to get 

any relief v/hich he has claimed in his jetiticn and

the pet^ion  is liable-to be rejected.
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VERIFICICDI!

\ K .M ,M ot^ni, aged about 57 years, 

Son of ^  late ^ri Mangha Ram, Assistant personnel 

Officer, Northern Raili^y, Lucknow do hereby verify 

that the contents of paragraphs i  to 12 of this 

reply are true to my personal knowledge and belief, 

that I have not suppressed any material facts.

Place: lliahabad

Dgtje • 5• ll»l98S •• •  • • • • • . * •
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■Ĵ

*̂ v, . - u - O' 3

^  ■ A ' /t/ ,ti f* H  -i/5 ^
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BEFORE THE-CENTRAL ADMINISTRATIVE TRIBUNAL ADDITIONAL 

BENGH AT ALUHABAD.

« * * * 

rejoin der  a f f id a v it  

■ in

Registration Case No. 406 of 1986

DISTRICT^LUCKffi

Ram Kumar-
.Applicant

A

\4

v e r s u s

The'Union of India and others ..................... Respondents

Rejoinder Affidavit of Ram 

Kumar, aged about 46 years, son 

of late Sri Bachman Prasad, 

resident of C/0 Sri B. Sha,nkar, 

Quarter No. T3-B, Railway 

Station, Alamnagar, Lucknow.

'V.
(DEPONSI'^T)

The deponent abovenamed do hereby solemnly 

'affirm and state on oath as under.;-

1 - That the deponent is the applicant in the

abo^enoted case and as such he is fully conversant 

with the facts of the case deposed to below!

2-  That the c o u n t e r - a f f i d a v i t  have been r e a d

over and explained by the deponent and he is fully

j!
■
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understood the contents of the same and my reply 

of the counter-affidavit are as follows :

3 :  That paragraph 2 of the counter-affidavit,-

it  is  disputed that S r i  K .M . Motwani has understood 

^  the contents of the application  file d  hy the

deponent.

4- That paragraph 3 of the counter-affidavit

needs no reply . And from paragraph 4 of the counter- 

a ffid a v it  only this much is not disputed that the

deponent along with others f i l e d  the representations

as contained in  Annexures '4 and 5' to the

application. Rest contents of this para are

specifically denied. The two representations have

K  't>een rejected on 1 1 . 8 . 1 9 8 6  and th e  f o l l o w in g

orders have been passed ss annexure-4 to the

J L

I

' ; application

I I l  representation

are rejected .'’

• ip' 
' if If ■'

S d ./-  E .A . / D i v .  R ly . Manager
Lucknow.

The above order have not been communicated 

yet to the deponent so it  is s p ec ifically  aenied 

that during the pendency of the representations 

contained in  A n n e ^ r e s  Sos . '4  and 5 ' the deponent 

. l i e d  any application  before this Hon.ble  T rib u n a l . 

«ot only this in  para 6 X I I I  the deponent has

s p ec ifically  stated that his two representation 

nave been rejected  and while submitting the reply
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in counter-affidavit in relevant para, the said 

statement of fact have not been denied by the 

respondents, hence the deponent has been advised 

to state that in view of A .I .R . 1962 Alld 408(D.B.) 

the contents of para 6 XIII of the application 

stands uncontroverted and it amounts that the 

same is deemed to have been admitted by the 

respondents and the deponent retreates the contents 

of paragraph 5 of his application as correct.

5- That the contents of paragraph 5 of the

-f counter-affidavit needs no reply.

6- That the contents of paragraph 6 of the said 

counter-affidavit needs no reply.

7 - That the contents of paragraph 7 of the 

counter-affidavit are specifically denied and tne 

r deponent retreates the contents of paragraph 6 ('/I)

’ ’ and 6 (VII) of his application as correct, llo such

> vf, .r, -*5' order as alleged in this para have ever been issued

' . on ?.1.1986 as stated in this para. A perusal of

Annexure No.3 to the application shall indicate 

that this Annexure itself have■been issued on 

30.6.1986 but in the counter, it has been alleged that 

the modification have" been issued on 2.1.1986 is 

not possible at all. A perusal of counter-affidavit 

of the application No. 407 of 1986 ’-Bhagwati Prasad 

Versus Union of India and others” shall indicate 

that it also contains same alleged modification
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whicli is bearing the same letter number of the

Annexure No.3 to the application but is of dated

^  3.7.1986 and appears to have been issued by the

E.A . to the D.R.M. Lucknow. The said E.A . to D.H.K.

was the member of the selection committee so being

the member of the selection conmiittee Sri Arfa. the

E .A . to D.R.M. submitted the list of selected

candidates and he himself have issued the

modification letter is against the law. The pannal

once recommended by the selection Board cannot be

modified by the D.R.M. even without the approval of

the JS.G.M. to M.R. so the alleged modification 
force

have no fass in the eye of law moreover no alleged

coimected list has been filed yet before the Hon'ble

Tribunal and after modification which person have 
■4 not

been placed at which serial have/been disclosed

by the opposite parties. The alleged modification

is not having any force in the eye of law, as the

deponent has been advised to state .
a ;

8- That the contents of paragraph 8 of the 

counter-affidavit are specifically denied and the 

deponent retreates the contents of para 6 (VIII) of 

his application as correct. In counter-affidavit it 

has not been disputed that in case the rule referred 

in paragraph 6('\riII) are not applicable than which 

of the rules are applicable. kB seniority list have 

been filed by the opposite parties tup till now.
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The opposite parties ought to have file the entire 

record of the selection before this Hon'ble Tribunal. 

Moreover the deponent is making an application for 

A  summoning all the records of the selection. The

deponent has got the defenite information that 

/ inspite of the highest mark secured by him and the

others also the deponent has not been selected and 

the persons who have secured lesser marks in the 

written test as well as in the inter\riew have been 

selected. Not only this the selection was held in 

not complience of the releyent rules.

9- That the contents of paragraph 9 of the
except

counter-affidavit are specifically denied,/the 

members of the selection Board. And the deponent 

retretes the contents of paragraph 6(X) of his 

application as correct.

I
10- That the contents of paragraph 10 of the

counter-affidavit are specifically denied and the
■ f fK'ik

deponent retretes the contents of paragra;ph 6(/iO) 

of his application as correct. How the selection 

have been made is clear from the undisputed fact 

that, in Annexure Wo.2' at serial no 26 and 26 the 

porters who are juniors to the coach, attendance 

have been shown as coach attendance and their 

relative seniority as coach attendance have been 

considered by the selection board, while they were 

not entitled for the same, so it is false tofftfete 

that the selection tes been made in accordance with

la,-®.
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11- That the contents of paragraph 11 of the 

counter-affidavit are specifically denied and the 

deponentretretes the contents of paragraph 6 (XII) 

of his application as correct.

12- That the contents of paragraph 12 of the 

counter-affidavit are specifically denied and the 

deponent retretes the contents of paragraph 6 (XIII) 

of his application as correct. At relevent time once 

senior Divisional Personnel Officer as well as Sri 

■B.K. Sinha Assistant Personnel Officer-I, and Sri 

Ram Swaroop Assistant Personnel Officer(Gen.) and 

Sri K.M. MotwanijAssistant Personnel Officer-II 

were working , so in case there was no Personnel 

Officer as alleged by the opposite parties in the 

counter-affidavit any one out of above four persons 

could have been asked to form the selection Board.

The deponent has been advised to state that the 

term Personnel Officer includes senior personnel 

Officer and Assistant Personnel Officer not only 

this the rule provides that in case of non 

ability of personnel Officer the Board should have 

the lower Officer of the said personnel branch. It 

s is specifically denied that Sri Arya who is simply 

Engineering Assistant to the Divisional Railway 

Manager is from the personnel branch and the deponent 

has been advised to state that before issuing the 

Annexure-1 to the counter-affidavit, it has not been 

scribed that the permission of the general Manager

±m Railway ever sought.

H
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13- That the deponent has been advised to state 

that the counter-affidavit of the opposite parties 

are no counter-affidavit in the eye of law, hecause 

of the reason that in the verification caluse the 

same has been verified from personal knowledge and 

^  - belief and it is not discribed that which part of

the counter-affidavit is based on the personal 

knowledge and vjhich part. is based on the, belief, so 

the entire counter-affidavit is no affidavit in the 

yee of law in view of the settled law declared by the 

Hon*ble Supreme Court as contained in A .I .R . 1952 

(Supreme Court) Page 317 and- A .I .R . 1967 (S .C .) 

page 319.

14- That the selection has been made ina most 

irregular manner a.nd without jurisdiction manner 

and the entire selection is liable to be quashed with

..'  ^ p o i A  ^
I ,  Ram Kumar the deponent abovenamed do

hereby Y iS R IFY  THAT THE contents of paragraph

nos.l to 13 of this affida,vit are true-to my personal
f  it  ̂ ' -h

' knowledge and ttose of paragraph no.14 of this 

affidavit is belief by me true on the basis of legal 

advise, no part of it is false and nothing material 

has been concealed. So help me God.
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I , Suiya Kant, Advocate, High Court, 

Allahabad declare that the person making this 

affidavit and alleging himself to be Sri Ram Kimar 

is known to me personally.

Advocate

Solemnly affirmed before me on this 20th

f-- ;
day of November, 1986 at V 

^  the deponent, who is identified as above.

I have satisfied myself by examining the 

deponent that he understand the contents of this 

affidavit, which have been read over and explained 

to him.

' oath comnissioner
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Before the Central Ac^inistraticn Tribiaial Allahabad

Circuit Bench at Luclmow.•wai 'MIMtl W*. UlflUW«I

r

Ram Kunar

Union of India.

' vL,

u
I ,  Ram Kimar, aged about ^  years son of L^te

Sri Bachan Pd. G/o Sri B* Shaiifcar, Quarter No, ? 3 B Rly, 1̂ ' 

Station Alam Ha|ar Lucknow do hereby solonnly affiiro & 

state on oath as under*-

1- That the deponent is the applicant in the a b W ]

noted case & as such he is  fully conversant with the fac

of the case,

2- That 6)(i 20* 3, 1989 the \-dfe of the younger broth^

of the d^onent i i i iy f i ik u  a^eh Lata was in the Gov't. Hospital

at Unnao and a photo copy of the Certificate to this effect 

is  annexed here\dth as Annexure No, S1 to this affidavit.

3 .  That the above case along vri.th other connected

cases where conducted by Sri Surya Kant Advocate alone.

l+- That in the might of 18/l9th March 1989, the

mother of the wife of the said Counsel i .e , mother in law

of the said Surya Kant Advocate at Gorakhpur hence*^e
■1

said Advocate left the city on 19th March 1989, in thex^
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molding itself and was not in a position to give the 

instruction to any one for eeniftttlng the case on 20.3.89.

tucknowj H P ® N T

Bt. . '

i ‘S - "
V e r i f i c a t i o n

mxt 'iHwHhi? ■î '-naH!««« ,■*>«<« ̂ 1
I the above named deponent do hereby verify

that the contents of para 1 to 3 my personal knowledge 

and PC those of para are true on the infoifnation derived i

frcsn the Surya Kant Advocate.

Signed and verified onCtSs: ‘  ̂ '%day

in the Court compound.

r.A

_  c/Il^
i

'*'• 'ft'

6©l®m?̂ r̂rnc-f5 n
ts.Q.cr^S  ̂ r". bv ■“,■■ ■jf'îcnauii 
Shri..,/' ^3iiil..,vfpr7rr; :̂ ,̂. . xoSr-r'.T...... ' a

k nfr.,ificd h.
^CtV;ic^!e Kic'} .;!(;'habad

I bave'SA’i":].!!-.-* :■ •■ exriUii-nlag 
ihe d̂ ’p6n»;«f ii? U. iiC-ssijrnKI
Shd coatcia- r/’ - i;s *̂ h|̂
feavift k f m  > . . y i  u r n .  ;.:ic c x q U b M

<to Mm,

I /  O-

Ĉ ttGOf̂ MISSIWEH 
High _£ag,»t Loi;kn««i



^application under section 22(3) (h) of the Mministrative 
Tribunal ^ct^ 1985.

IN THE CENTRAL ?^DMINISTR^TIVE TRIBUR%L

CIRCUIT BENCH:LUCKNaJf.

Date of filing

Registration No

Signature _____

Registrar ______

J

s ( >  f i f e .
r— I
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A

0 3 - 0 5 “-

Ram Kumar/ aged about 48 years, son of late Sri Bachan 

Prasad/ C/o Sri B.Shanker , Quarter No.T3-B Railway 

Station lislamnagar/Lucknow*

....Petitioner.

, ' Versus

1- ■ Union of India, through General Manager,

Baroda f^ouse, Nev; Delhi.

2- Divisional Railway Manager, N-Railway Hazratganj 

Lucknow.

3- . Sri Hanuman Prasad, major son of Sri Ram Ghulam

C/o Cheep Goods Clerk, Charbagh Railway Station 

N.Railway Lucknow.

4- P.N. Dubey, major, s/o Sri S.Dubey c/o S.S.Charbagh 

N.Railway, Lucknow,

5- Sri Budh Ram, major/ s/o Sri Gaibal c/o Foods 

' Supervisor, N.Railway, Charbagh,Lucknow,

, , .Opp.Parties,
4,

Inre •

Registration O.A. No. 406 of 1986 »

Ram Kumar..............Versus , « . .  .Umion of India and others

Decided Sx-jBrte on 20.3.1989 

by Hon'ble Mr. Justice Kamleshwhar 

Nath V ,C. and Hon’ble 2^jai Jauhari

. . . . 2 /



> ■

i

2-

The humble applicant submits that for the facts and

reasons stated in the accompanying affidavit it is therefore

prayed that the exparte order deciding the registration O.A*

No, 406 of 1986 "Ram Kumar..Vs* . .Union of India and others"

on 20.3.1989/ exparte# may be recalled and set-aside and the 

petition may be dispossed of onits merits after affording

the opportunity of being heard to the applicant.

In verification

I, Ram Kumar# aged about 48 years, shk sf working 

as Coach Attended Charbagh# N.R. Railway# r/o aiamnagar 

Station # do hereby verify that the contents of this 

application are true to my personal knowledge# and belief# 

and that I have not suppressed any material of fact*

Lucknow:

^Dated: 7.4.1989.
X  ------------------ -

(Ram Kumar) 
Applicant,

To#

The Registrar#
Central Mministrative Tribunal 

Principal Bench# New Delhi 
' Add1 .Bench at Allahabad 

Circuit Bench# at Lucknov?.



\ IN THE CENIRAL MDMINISTRATlVE TRIBUNAL 

CIRCUIT BENCH; LUCKNOW.

M931 AFB&AVft 
M

Ram Kumar

Versus

Union of India and others.

Petitioner.

0pp.Parties*

V''

APPIDAVIT IN SUPPORT OF APPLICATION UNDER SECTION 
22(3) (h) OF THE ? ,̂DMINISTRftTIVE TRIBUNAL .%CT̂  1985;

I, Ram Kumar/ aged about 48 years, son of late 

Sri Bachan Prasad# C/o Sri B. Shanker# Quarter No .T3-B 

Railway Station ?^.lamnagar/Lucknow, the deponent do hereby 

solemnly affirm and state onoath as under:-

Advoo_.

That the app deponentis the applicant in the above
\

notee case andis fully conversant with the facts 

of the case.

2- That on 20.3.1989/ the abovenoted case \-ms listed 

for final hearing as well as for filing tfee documents 

in terms of the order passed in 1987.

Ihat on 20.3.1989 the wife of the younger brother 

of the deponent suddenly became serious so the 

deponent rushed to the Hospital and so far the
' - *p-.

counsel Qp the deponent is concerned his mother-an-law 

pired in Gorakhpur/ so he too left thecity on

19th of March/1989 and as such none was there when

. . . 2/
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the case x-jas called out^ and was decided exparte.

' V

4- That the documents required have not bean filed

by the Unionof India and others^ and the important 

decision as well as the rules and the guide lines 

framed by the Railway Board have also not been 

pressed due to absence of any one from the side of 

the deponent.

5- That the entire carrier of the deponent is blocked 

and as sabh it is ‘highly desirable in the ends of 

justice that the abovenoted case registration No.OS 

406 of 1986 "Ram Kumar..Vs.. .Union of India and ors." 

may be decided on its merits after affordingthe 

opportunity of being heard to the deponent and 

after setting aside the ex-parte order dated 20.3.89

6- That in case the deponentis not allowed to be heard 

..than he shall suffer irreperable loss and injury.
i n  o f f i r  t 'V  q  j ,V \

..U 'c® ■
w h o

c l e i k t o

I haV'S'̂ atirfiefl nî  • intenES
. A,. Ke unrtetstands igfc^nOW:,deponent that h

of thuaf 6.VU -h.chhasb,

cxp'̂ tecf'tiy ^  Datedj_ 7.4.1989. Deponent.

.01 Iv
ivil Gouft', Verification

I"'

1, the abovenamed deponent do hereby verify that

V  / ,  ■

the contentsof paras /t « ^ of this affidavit

are t/-ue to my personal knov?ledge, and those of paras 

i '' of the same are believed to be true.

Contd. . . .  3/

1




